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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
ORIGINAL APPLICATION NO. 875 OF 2024 

 
IN THE MATTER OF : 
 
SUMIT SAINI        ……APPLICANT 

VERSUS 
KRISHNA ENTERPRISES    …..RESPONDENT 

REPLY/OBJECTION ON BEHALF OF THE RESPONDENT 
AGAINST THE DETAILED REPORT FILED BY THE 
HARYANA STATE POLLUTION CONTROL BOARD 

1. That by an order of this Tribunal dated 18.04.2024, HSPCB 

was directed to conduct an inspection and verify the factual 

compliance status qua all relevant aspects and to inform the 

Hon’ble Tribunal with the specific queries put to the HSPCB. 

2. That the Respondent is a Partnership established in the year 

2013 and used to be engaged in the plywood industry but is 

amongst those 28 industries which were named in the order. It 

is humbly submitted that the said unit has been non-

operational since 01.12.2019, i.e., approximately 18 months 

before it got sealed by the authorities 

3. That as per the said report, the Unit was inspected by Sh V.S 

Punia, Regional Officer, Yamunanagar Region on 25.07.2024 

and he found that that the unit was lying closed and sealed by 

the Board. It is submitted that by Closure Order dated 

19.08.2021 issued by the HSPCB, the said unit ceased to 

operate any further and hence have been sealed ever since. A 

copy of the Closure Order dated 19.08.2021 is ANNEXURE 

R-1. 
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4. That it is pertinent to submit that by the Compliance Report of 

Closure Order Passed Haryana State Pollution Control Board, 

Panchkula, it is certified that the said Closure Order has been 

duly complied with by the said Respondent, which further 

clarifies that the said unit is not functional and hence should 

not be roped in for any adverse action against the Respondent. 

A copy of the Compliance Report of Closure Order dated 

24.08.2021 is ANNEXURE R-2. 

5. That it may be pertinent to mention that the Respondent has 

always complied and followed each and every rule and law 

scrupulously. However, the Respondents states that in the 

event any further direction, if any is passed by this Tribunal, 

Respondent shall be obliged to follow the same as well. It is 

lastly submitted that the Respondents are not operational at the 

moment and requests that this Tribunal may be pleased to 

dismiss the O.A with heavy cost to the Applicant. 

 

Sunil Mittal 
Partner, Krishna Enterprises 

Respondent  

Through 

(GAURAV AGARWAL) 
Advocate for Respondent No.1 
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ANNEXURE R-1 

 

4
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ANNEXURE R-2 
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